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laŒ ,yŒthŒ&01&024@2006&5340@yst%—fcgkj fo/kku eaMy }kjk ;Fkkikfjr vkSj egkefge 

jkT;iky }kjk fnukad 12 vxLr 2006 dks vuqer fcgkj fo/kku eaMy ¼lnL;ksa  ds osru] HkÙkk vkSj isa'ku½ 
vf/kfu;e] 2006 ¼fcgkj vf/kfu;e 16] 2006½ ftlds fgUnh ikB dks fcgkj xtV esa fnukad 18-08-2006 dks xtV 
la[;k&670 ds }kjk izdkf'kr fd;k x;k  gS] dk fuEufyf[kr vaxzsth vuqokn fcgkj jkT;iky ds izkf/kdkj ls blds 
}kjk izdkf'kr fd;k tkrk gS] ftls Hkkjrh; lafo/kku ds vuqPNsn&348 [kaM ¼3½ ds v/khu mDr vf/kfu;e dk vaxzsth 
Hkk"kk esa  izkf/kÑr ikB le>k tk;sxkA  
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(Bihar Act 16, 2006) 

Bihar Legislature (Salary, Allowances and Pension of Members) Act, 2006 

 An Act to determine Salary, Allowances and Pension to Members of Bihar 

Legislature under the provisions conferred in Article 195 of the Constitution of India. 

 Be it enacted by the Legislature of the State of Bihar in the Fifty seventh year of the 

Republic of India as follows:- 

1. Short title and commencement.— 
(1) This Act may be called the Bihar Legislature (Salary, Allowances and 

Pension of Members) Act, 2006. 

(2) It shall come into force from the date of publication of notification in 

Official Gazette. 

2. Definitions- Unless anything repugnant to the subject or context, in this Act:- 
(a) "Assembly" means the Bihar Legislative Assembly. 

(b) "Council" means the Bihar Legislative council. 

(c) "Member" means any Member of Assembly or Council except 

Speaker, Deputy Speaker, Chairman, Deputy Chairman, Minister, 

Parliamentary Secretary, Leader of Opposition, Chief Whip (Ruling 

Party), Deputy Chief Whip, Whip, Chief Whip (Main Opposition Party) 

and Leader and Deputy Leader of the House (Bihar Legislative 

Council). 

(d) "Speaker" means the Speaker of Bihar Legislative Assembly elected as 

per Article 178 of the Constitution of India. 

(e) "Deputy Speaker" means the Deputy Speaker as per Article 178 of the 

Constitution of India. 

(f) "Chairman" means the Chairman of Bihar Legislative Council elected 

as per Article 182 of the Constitution of India. 

(g) "Deputy Chairman" means the Deputy Chairman of Bihar Legislative 

Council appointed as per Article 182 of the Constitution of India. 

(h) "Minister" means the person appointed as such by the Governor under 

Article 164 of the Constitution of India. 

(i) "Parliamentary Secretary" means any member appointed as such by 

the Chief Minister. 

(j) "Leader Opposition Party" means the person recognized as a Leader of 

Main Opposition Party by the Speaker or the Chairman in Bihar 

Legislative Assembly or Bihar Legislative Council, as the case may be. 

Explanation-  Where the number of members of two or more than two 

Opposition Parties in Assembly or Council are equal in 

that case the Leader of such opposition party who will be 

recognized as the Leader of Opposition Party by the 

Speaker or the Chairman in his discretion shall be 

acceptable to all. 

(k) "Chief Whip", "Deputy Chief Whip" and "Whip" means such 

member who is appointed as Chief Whip, Deputy Chief Whip and 

Whip by the ruling party forming the government and the Chief Whip 

of recognized main opposition party. 

(l) "House Leader" and "Deputy Leader" means any such member who is 

appointed as House Leader and Deputy Leader in Bihar Legislative 

Council by the ruling party forming the government. 
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 (m) "Joint Committee" means a committee appointed by the Assembly and 

Council in which members of both the Assembly and the Council are 

included. 

(n) "Committee of Legislative Assembly and Legislative Council" means 

a Committee formed by the members appointed by the Speaker or the 

Chairman of Legislative Assembly or Legislative Council, as the case 

may be. 

(o) "Meeting of the Assembly" means a meeting of the Assembly 

summoned by the Governor. 

(p) "Meeting of the Council" means a meeting of the Council summoned 

by the Governor. 

(q) "Session" means the period commencing with the first meeting of the 

Assembly or Council summoned by the Governor and ending with the 

day of termination of its sittings. 

(r) "House" means any House of the Bihar Legislature.  

3. Salary, allowances and other facilities.—Every member shall be entitled for 

salary, allowances and other facilities as per the terms and conditions fixed under rules 

determined by the Government from time to time- 

(a) from the date of formal notification as elected representative by the 

Election Commission of India. 

(b) from the date of nomination by the Governor for that place where 

nomination is to be made and if the nomination is made before the post 

being vacant then the date on which posts get vacant. 

4. Salary, allowances and other facilities of Leader Opposition Party.—The 

Leader Opposition Party shall be entitled for salary, allowances and other facilities as per 

the terms and conditions fixed under rules determined by the Government form time to time. 

5. Salary, allowances and other facilities of Chief Whip, Deputy Chief Whip, 
Whip, Leader and Deputy Leader of Bihar Legislative Council.—The above office bearers 

shall be entitled for salary, allowances and other facilities as per the terms and conditions 

fixed under rules determined by the Government from time to time. 

6. Salary, allowances and other facilities of Parliamentary Secretary.—The 

Parliamentary Secretary shall be entitled for salary, allowances and other facilities as per the 

terms and conditions fixed under rules determined by the Government from time to time. 

7. Pension, allowances and other facilities to other members- 
 Such other person who- 

(a) as a member of Bihar Legislative Assembly, or 

(b) as a member of Bihar Legislative Council, or 

(c) partly as a member of Bihar Legislative Assembly or Bihar Legislative 

Council, as the case may be, 

being duly elected or being in service from the date of nomination or be in 

service shall entitled for salary, allowances and other facilities as per the terms 

and conditions fixed under rules determined by the Government from  time to 

time. 

8. Powers to make rules.— 
(1) The State Government may by notification in the Official Gazette, 

make rules for carrying out the provisions of this Act. 

(2) In particular and without prejudice to the generality of the foregoing 

powers, such rules may provide following all or any subject, namely. 
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(a) Determination of salary, allowances and other facilities of 

members and process of their withdrawal. 

(b) Salary, allowances and other facilities of Leader of opposition. 

(c) Salary, allowances and other facilities of Chief Whip, Deputy 

Chief Whip etc. 

(d) Salary, allowances and other facilities of Parliamentary 

Secretary. 

(e) Pension, allowances and other facilities of former members. 

(3) Every rule made under this Act shall be laid as soon as may be after it is 

made, before each House of the State Legislature while it is in session 

for a total period of 14 days. This period may be comprised in one 

session or in two or more successive sessions. If before the expiry of 

the session or immediately following successive sessions aforesaid both 

Houses agree in making any modification in the rule or both Houses 

agree that the rule should not be made, the rule shall thereafter have 

effect only in such modified form or be of no effect, as the case may be; 

so however, that any such modification or annulment shall be without 

prejudice to the validity of anything previously done under that rule. 

9.   Repeal and Saving—The Bihar Legislature (Salary, Allowances and Pension of 

Members) Act, 1960 and all Amendment Act therein till now and the Bihar Legislature 

(Salary, Allowances and Pension of Leader Opposition party) Act, 1977 shall be repealed 

from the date of enforcement of Rules under this Act : 

 Provided that with such repeal, the rules enforced prior to the said Act and 

the work duly done under this shall not be affected. 

Provided further that unless rules are not framed for carrying out the 

provisions of this Act, the rules made under the previous Act shall be deemed to be 

effective 

———— 
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